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the pesticide has to be tested etc. and the 
producers do not have full data with thenu 
They have to procure that data and for 
these reasons, one year is necessary.

SH R I P. R A JA G O PA L N A ID U : I am 
■not pressing my amendmint, I would seek 
leave o f the House to withdraw it.

Ammdment N o . I  was by leave, withdrawn.

M R . D E PU TY- SPE AK E R : The
question is:

“ 1 hat claims 3 Uani part o f the B ill” . 

The m ition w a  aliptei.

Clause 3 wis alted to the Bill.

Clauses 4 to 9. Clause i, the Enacting

Formula and the Title uie’e added to 
the Dill.

SHRI SU R JIT SINGH BARN ALA;
I beg to in jv f:

“ That the Bill be passed.”

M R. D E P U TY-SP E A K E R : The
question is:

“ That the Bill be passed.”

The motion wad adopted.

W e are also taking advantage o f this 
opportunity to make two minor changes in 
Sections a6, 27 and a8. The Code o f 
Criminal Procedure in the earlier Act was 
the original Code o f Criminal Procedure, 
1898. It has since been amended and we 
are now seeking to make the necessary 
changes here by substituting the Code o f 
Criminal Procedure, 1898 by the Code o f 
Criminal Procedure, 1973. Then, since the 
original Act was passed, there is a change 
in the designation of the Inspector o f Ex
plosives. The C hief In.spector o f Explo
sives in India has now come to be known 
as the Chief Controller o f Explosives. 
In Section 27 we propose to make that 
necessary change. In Section 28, ‘Criminal 
Procedure Code, 1898’ is sought to be 
substituted by ‘Code o f Criminal Pro
cedure, 1973’ later, in another sub
section o f the same section, ‘ the Chief 
Inspector o f Explosives’ is sought to be 
substituted by ‘the Chief Controller of 
Explosives’.

There are no substantial amendments of 
the Act as such and there are no issues 
involved. So, I commend the Bill to the 
House.

SH RI J Y O T IR M O V  BOSU (Dia
mond Harbour); He is not making a pro
per prayer.

SH RI JAGANN .VTH  R A O  (Ber- 
hampore): Now it is only for consideration. 
He will make the prayer later on.

15.35 h is .

p e  t r o l e u m  (AM ENDMENT) BILL

TH E  M IN ISTER  OF INDU.STRY 
(SH RI G EO R G E  FERN AN DES):
I beg to move:

“ That the Bill further to amend the 
Petroleum Act, 1934, be taken into 
consideration.”

This is a Bill which seeks to make some 
form jl changes in the Petroleum Act o f 
»934-

These changes have become necessary 
because the Act did not contain a provi
sion to have the rules framed thereunder 
placed W ore the Lok Sabha. In 1974 *he 
Subordinate Legislation Committee of 
the Lok Sabha had made a recommenda
tion that any Act which did not have 
such a provision should be amended as 
early as possible so that the ruks are 
placed before the House.

M R . D E PU TV -SPE A K E R : Motion
moved:

“ That the Bill further to amend the 
Petroleum Act, 1934, taken into 
consideration.”
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Therefore he withdraws his amendixient. 
He has a sort of not moved it because it 
is in the moving stage now.

SH R I V A Y A L A R  R A V I (ChirayinkU); 
M r. Deputy Speaker, it is a very small 
Bill. T here is nothing controversial. M y 
only provocation to speak is the move» 
o f the Bill and nothing more.
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The hon. Minister said that they can 
take advantage o f the minor changes 
proposed to be made in sections a6 and 
37 o f the old Act. Section 27 lays down—

“ Whenever there occurs in or about, 
or in connection with, any place in 
which petroleum is refined, blended or 
k e p t,..”

Petroleum refining is also included there. 
Petroleum prod uct must be there for the 
implementation o f the Bill.

In this connection I may draw the 
attention of the Minister to the unrest in 
some o f the petroleum refining insti
tutions like Cochin Refinery. I pointed 
it out to Shri Bahuguna. Shri George 
Fernandes was a labour leader. He may be 
surprised to know that during the last 30 
months the demands are pending in the 
Ministry. That is the reason why the em
ployees are on the strike.

It is not only the case of Cochin 
Refinery. He can see it in H .M .T. 
Kalamassery & B.H.E.L. Shri George 
Fernandes must have been in the know 
of the problems of labour unrest. That 
is why I am provoked to speak. Shri 
George Fernandes can do something. That 
is why I want to bring this to his attention.

Yesterday it has been widely reported 
‘4.2 million mandays have been lost’ in 
the last four months. No member of 
Parliament would like the mandays to be 
lost. There should be a national move for 
production and growth.

I feel worried when I look to this 
problem. When I hear the speeches of 
Shri George Fernandes I feel happy 
of that, even though Shri George Fer
nandes may be angry with me or my party 
or abuse us. But self-reliance is the slogan 
of this country and the country has to 
go o f its own. This country cannot be a 
beggar for the aid from the major coun
tries. That is why, for the last so many 
years, we had slogan for self reliance.

On the one side I look to the situation 
in the country— 4.2 million mandays lost. 
George Fernandes can correct me if I am 
wrong. On the other side, I look to the 
speech o f Mr. Fernandes which appeared 
in the Indian newspaper. This is in an 
address three days ago in Dublin and he 
pleaded for massive aid for fighting rural 
poverty in India. I quote him. He said:

‘Referring to the problem o f provi
ding drinking water to villages he sug
gested each trade tmion could under
take direct responsibility for one vil
lage. It would cost less than 3000 dollars 

27,000). Similarly, trade unions 
could take resMnsibili^ for integrated 
development plans in districts,*

This is what he said. He wanted the 
Trade Unions to press their own re^ec- 
tive Governments to give aid to India.

M R . D E P U T Y  SPEAKER; How doe* 
the Petroleimi Act come in here?

SHRI V A Y A L A R  R A V I: I am pro
yoked because o f the Minister himself. 
If  you ask me to sit down, I will sit down. 
Sir. The Minister is going to reply. He 
will be happy to hear his sj>ecch.

Mr. D E P U T Y  SPEAKER: The Minis
ter is provoked to reply.

SH RI V A Y A L A R  R A V I: I am net at 
all criticising whether it is drinking water 
or some other thing. The main question 
Ls this. What is the attitude of the Go
vernment? It is a respectful begging be
fore the nations. Bui what happened 
earlier? Mr. Fernandes was sittmg on 
this side of the House. At that time he 
was one of the bitterest critics o f our 
going for foreign aid in a big way. I am 
subject to correction if  I am wrong. Re
cently, two days ago the American Assis
tant Secretary Mr. Warren Christopher 
had been here and he met the Finance 
Minister. Even before the Prime Minister 
made certain statements on the floor o f 
the House. The Prime Minister said on 
nuclear policy that we are not going to 
have nuclear explosion even for peaceful 
purposes. Sir, the foreign base in the 
Indian occean are a real threat to our 
country. They surround us like a ring or 
a cresent. But the Prime Minister said 
that this threat is because o f the rivalry 
between two major super powers. This is 
one approach. There is a climate created 
for a massive economic invasion by the 
United States. 1 take note of the signifi
cant statement made by Mr. George 
Fernandes when he was abroad. He said 
categorically in London that there is no 
de-nationalisation or no nationalisation 
further. A  few days ago in Germany h« 
pleaded for investment in India by foreig
ners. So, all these things show that we 
Vifill not nationalise anything, don’t be 
afraid.

So, I want to ask this question. What 
is the policy o f the Government? Arc 
you going to make progress by self reli- 

r. are you going to merely depend 
foreign aid?

Sir, what happened to countriw in ’ 
Asia— whether it is Pakistan or TTiailand' 
or Malaysia? Wherever the USA step-- 
ped in, they toppled the Government, 
and they m stalled their own pupjief 
governments. This is the historv’. The major ■ 
question therefore arises, namely: Arew« 
going to have massive aid, and depCTd' 
upon this aid o f the foreign countriei,, 
or, are we going to depend tipon our 
own self-reliance?
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I know what he said in the course o f  
his speech on the Demands for Grants 
relating to the Industry Ministry. I do 
not want to take much o f the time o f the 
House by quoting what he said then. 
H e definitely said that there was no 
progress made in the country. The fact 
remains— he should repudiate that i f  1 am 

not correct— that there is no storage place 
here because o f the abundance o f food- 
grains. We could produce enough food. 
This was said on the floor o f the House. 
Shri Biju Patnaik says that he has enough 
o f steel and he does not know what to do 
with that. The basic fact is that there is 
abundance o f production in the country. 
"You should take note o f this. I would 
ftell Shri Fernandes that he should not go 
by what the World Bank Report says be
cause it was they who said that there was 
justification for im}x>sing emergency in 
the country about which you and our
selves do not agree.

So please do not go by the World 
Bank RepKjrt if  something has gone wrong 
here. The point I am now raising is this. 
I do not know whether the Minister is 
likely to reply to that or not. In this 
country, one o f the major problem, that 
wc all face from the working class is strike 
or lock-out by the management. In the 
Cochin Refinery, H .M .T., B.H.E.L. etc. 
ctc. the strike is going on. Look at the 
four million mandays lost because o f the 
lock-out or strike in the last 4 months. 
We should not live by the massive Ameri
can aid or any aid received from other 
western countries. I have to remind you 
that the American aid cannot come 
to this country without the approval 
o f their Congress.

Look at the statement made by the 
hon. Prime Minister on the floor o f the 
House and the visit made by Mr. Warren 
Christopher and the country’s claim for 
the massive .\merican aid that is likely 
to come to our country. You should be 
very careful about it. They cannot give 
you massive aid without some purpose 
behind it. ([nlrniiptianO Sir, I do not 
want to take much of the time of the 
House. Because I am provoked by the 
statements made by the hon. Minister, 
here, I have to speak. I would like to 
seek some clarification on the statement 
which he has made there. He was very 
critical o f the previous Government. I 
must warn him that you cannot carry 
on for a long time by what the previous 
Government did. You have to go on your 
own policy for taking the country for
ward thereby making it progressive. 
Tfou should know that in Bihar where- 
from you got elected the police is posted 
in  the campus o f the universities. A  situa
tion is devel^ in g and I warn you that 
you cannot live for a long time on the 
«niideeds o f the Congress in the hut

nineteen months. I  may tell you that 
your bank balance may not lait longer. 
You have to go by your own policy. 
I  would urge upon him to give up this 
kind o f  policy.

With these few words, I conclude.
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SH RI SA U G A TA  R O Y  (Barrackpore): 
Sir, this small Bill that Mr* 
George Fernandes has brouglU forward 
is an amendment o f the Petroleum Act. 
1934, that was brought forward in the 
British days. The Petroleum Act was 
mainly intended to ensure safety in the 
storage, distribution and transport o f 
petroleum and this present Bill is a small 
amendment as follow-up of the Committcf 
on Subordinate Legislation. As such, 
nobody can be very much against the Bill. 
The only thing I want to point out is that 
there have bcfn very few petroleum blazes 
in India as compared to the advanced 
countries and, as such, the original Act 
has served its purpose. But my main 
)oint is that the Minister of Industry who 
las under him Department o f Heavy 
Industry, Department of Small Scale 
and Cottage Industries and the Directorate 
General o f Technical Development has 
to come here and sit for full one hour even 
for this small Bill. It is mainly because 
the government has not been able to 
complete its council of ministers. Normally, 
this Bill could be piloted by a S u te  or a 
Deputy Minister. Yesterday, Sir, we 
found the Prime_ Minister siting for two 
hours to get a simple Sill passed.

1928 L S — 9.

Sir, BHEL, Bhopal— which is under 
this Ministry—  is having a tools>down 
strike for the past eleven days. It has 
already resulted in a loss o f Rs. 5 crores 
to the government. The newipapOT 
carried a news-item about thii strike 
the other day and suggested that Gentral 
intervention is req u ire. But we find 
the Industry Minister does not get time to 
attend to this problem. On the con
trary, we see an unfortunate spectacle 
o f his coming here to get thb simple bill 
passed. We have already assured o f 
our cooperation on these simple Bills, 
that is, we will give less number o f amend
ments. We want the government to func
tion in a proper way. Somebody should 
take charge o f these small things so that the 
Industry Minister is able to concentrate on 
the more important task o f solving strikes 
in big public undertakings.

The Industry Minister has overseas 
commitments too. Recently, he has 
been away on a foreign tour. We have 
no quarrel on that. But, Sir, in London 
he made a startling statement that there 
will be no more nationalisation or take
over.

16'oo hrs

Now, tell me, in the present situation 
of the Indian economy, whether such a 
statement is called for. I do not know 
whether such a statement is going to, help 
our economy or our industry. I do not 
know whether such a statement is expected 
of a fiery trade union leader like Mr. 
George Fernandes. He has said that 
no industry will be taken over and a dia
logue will be started with the industrialists^ 
A  few days ago, Mr. Fernandes had called 
them rats. I am not able to understand 
this whole business o f functioning. Last 
time we were talking on the question of 
industrial price. The Government is 
not able to lay dovm a policy. Small am
endments are being brought forward 
every day, taking the precious time of 
the House, while important thmgs are 
being overlooked. So, I take this oppor
tunity while speaking on ;his Bill which is 
essentially for ensuring the safety of the 
people to say : let him .ensure the safety 
o f the economy, let him ensure the safety 
o f the public sector, let him ensure the 
safety o f the industry and let him ensure 
the safety against the loss o f mandays 
due to stikes and lockouts. I f  this is 
done I hope that we need not take the 
time of the House by bringing forward 
such small Bills.

SH RI JY O T IR M O Y  BOSU  (Dia
mond Harbour) : Sir, since it
is an opportunity to tell th ii^  about the 
Petroleum Ministry, I woujd requ^t you 
kin^y to see that this House' does not
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become an inadequate fonun for venti- 
Uatii^ our grievances. What is happen* 
ing in the country where we have 60 
million people ? The time is so limited 
and opportunities are so few in number, 
that natutally whenever we find an oppor
tunity we will make use o f it.

The first point is about the pipeline 
laying contract from Bombay High to 
Uran, Trombay. I want to draw your 
attention to this fact. When Mr. K .D . 
M alaviya was the Minister in charge o f  
this subject a contract was given to Demag 
although their tender rate was higher and 
the Planning Commission and the M i
nistry had approved a particular route for 
laying the pipelime, but the route was 
changed and the kilometre length o f the 
route was increase d by 44 kilometres and 
the additional cost of that was Rs. 88 *oo 
crores. A  big sum was given as a com
mission. I would like the hon. Minister 
to enlighten this House as to what had 
actually happened ? What steps are 
going to be taken in this regard ?

Some interested persons hastened the 
finalisation after the Ck>ngress was reject
ed a the polls. They had given false 
reasoning and the irasoning was the 
advent o f  monsoon which, o f course, 
was not ('orrect because during the mon
soon months the work could not be com
menced. Certain developments have 
taken place in spite o f that and we should 
like the hon. Minister to enlighten the 
House as to what had happened.

The se«x)nd item is Phillips petroleum 
in Cochin; that place is strinking: that 
organisation is stinking. It is collabora
tion with Duncan Brothers of R.P. 
Goenka, the notorious black marketeer, 
the A s ^  Cable affairs. The American 
directors o f this company were punished 
for k e y in g  substantial amounts o f  money 
in Switzerland and when they were asked 
by the court they confessed that the 
money \(ras being kept in Switzerland for 
pay offs to Indian politicians in p>ower as 
well as Indian officiak who were dealing 
with that subject at that time. S.P. 
Goenka o f  Duncan Brothers, a noto
rious criminal, is the man who was the 
pipeline between tax Swiss Bank account 
and the payments in this country. I should 
like that also to be brought on the floor 
o f the House with die fullest details. 
These are two serious allegations and I 
do hope the Government will take cog
nisance o f them.

TH E  M IN IST E R  O F  IN D U ST R Y  
(SH RI G E O R G E  FERNANDES) Mr. 
Deputy-Speaker, the Petroleum A ct is

concerned primarily with storage and 
transport o f pctfoicum from the safety 
point o f  view. Since my ministry is con
cerned, among other things, with explo
sives, storage and safety o f  explosives and 
petroleum being ah explosive substance, 
it comes into the picture in so far as the 
administration o f the Petroleum Act is 
concerned. Pricing o f petroleum, selling 
and import o f petroleum or laying o f pipe
lines or award o f contracts— these are all 
matters which the Petroleum Minister and 
the Petroleum Ministry deal with.

Hon. Membes raised some points. Shri 
Vinayak Prasad Vada\’ referred to the 
pricing and distribution problems; 
Shri Jyotirmoy Bosu referred to pipeline 
contracts and collaborations. I can 
assure them both that I will pass on the 
points made by them to my cabinet coHca- 
^ e  who handles those relevant ques
tions.

Two hon. Members from the Congress 
Benches have spoken. I can only say that 
there are certain people who invariably 
have a tendency to say right things at the 
wrong time; others say the wrong thing at 
the right time. Congressmen always 
say wrong things every time. Obviously 
industrial policy is being debated in the 
country. Wherever I go, I remain the 
Minister o f Industry and i f  I am asked a 
question on any aspect o f  my ministry’s 
functioning I am bound to answer that 
question. I have said in the House and 
I have said outside that is so far as the 
industrial policy o f  the country is concern
ed, a certain amount o f re-thinking is 
going on. I am sure nobody is going to 
tell me that industrial policy is a dogma. 
It is not a dogma; nor is the 1956 resolu
tion a dogma and an article o f faith; nor 
can anything done before or after that 
date be deemed an article o f faith. Any 
fundamental change in policy will have to 
be with the approval o f the House, if it is 
going to be a change, that is a departure 
from the 1956 resolution, because that re
solution was a resolution o f this House. I 
repeatedly said that there is no change 
contemplated which is o f a fundamental 
nature. I was asked a question whether 
there was a move to denationalise industries 
because there are a large number o f people 
in this country who have been saying ever 
since the Janata govenment came to 
power that we meant to denationalise 
industries. I said that there was no move 
to denationalis industries. I was ask
ed a questions whether there was any 
proposal to immediately nationalise cer
tain industries. There is no proposal 
immediately before us to nationalise any 
industry. These are statements o f facts 
and no departure from policy is there; 
it is nothing that should worry any friends 
or critics.
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A  lot o f other points were made in the 
course o f delate by hon. members from 
the other side. 1 am sure there will be 
a proper time for me to deal with those 
pomts; this certainly is not the occasion. 
Even though my presence provoked 
them, I would not be provoked on the 
various f>oints that have been made with 
the intention o f provoking me. There 
was a reference to BHEL strike in Bhopal. 
I should like to discuss that strike in detail 
because a lot o f things, the manner in which 
the issues were raised, the manner in 
which the whole dispute was escalated, 
etc. These are matters which I will not 
mind discmsing at the appropriate time in 
an appropriate forum, not on this occa
sion. I should like to tell the House that 
according to the information that I have 
received this morning, the dispute had 
been settled and work was to start at 2*30 
p.m. today in Bhopal. Kalamasery is 
another problem. I have tomorrow called 
a meeting of Members o f Parliament from 
Kerala, members who had been con
cerned with that issue in order to discuss 
certain proposak with them and I hope 
with their cooperation it would be possible 
to settle that dispute.

SH RI C. M. STEPHEN (Idukki) : 
You are arranging a discussion ?

SH RI G E O R G E  FERNANDES : 
Notes must have gone to those who are 
involved in it.

Sir, there are no other points to be 
raised in connection with this Bill, as 
one o f the hon. Members has said, it is a 
Bill which should have been passed in a 
minute’s time. I hope. Sir, the House will 
adopt it.

MR. D E P U T Y  SPEAKER  : The 
question is :

“ That the Bill further to amend the 
Petroleum Act, 19'ii, be tak(rn 
into consideration.”

The motion was adopted.

M R. D EPU TY-SPEAK ER  : Now we 
will take up clause by clause consideration 
o f the Bill.

The question is :

“ That Clauses 2 to 5 stand part o f the 
Bill."

The motion was adopted.

Clauses 2 to 5 were added to the Bill.

Clause I, the Enacting Formula and the 
Title wen added to the Bill.

SH RI G E O R G E  FERNANDES : I 
beg to move :

“ That the Bill be passed.”

M R . D EPU TY-SPEAK ER  ; The ques
tion is :

“ That the Bill be passed.”

The motion was adopted.

16‘ la hrs.

[Sh r i  D h ir e n d r a n a t h  B aeu m  th e  
C h a ir ]

TE A  (AM ENDM ENT) BILL

TH E  M IN ISTER  OF CO M M ERCE 
AND C IV IL  SU PPLIES AN D  C O 
O P E R A TIO N  (SHRI M OH AN 
DH ARIA) : Sir 1 beg to move ;

“ That the Bill further to amend the 
Tea Act, 1953, be taken into 
consideration.”

The Tea Act, 1953 (29 of 1953  ̂ which 
came into force on the ist o f April 1954, 
created a Tea Board which supervises the 
development of the tea industry in this 
country. The Tea Board has had a post 
of Deputy Chairman for several years 
but so far the Deputy Chairman has not 
been named as an authority under the 
Tea Act, though he is refen ^  to in the 
Tea Bye-laws, 1955. As a matter of 
fact, when the Chairman is out on tour 
or out o f the headquarters or otherwise 
incapacitated, it is ^ e  Deputy Chairman 
who exercises the powers of the Churman. 
In the absence o f inclusion o f this post in 
the Tea Act, this post does not carry 
with it the specific statutory powers and 
duties. It is proposed to remove- this 
lacuna by including this post in the Tea 
Act, 1953. I* 's proposed to specify 
the powers and duties o f this post clearly.

At present, the Central Government is 
empowered to make appointments to 
posts carrying a salary o f Rs. 1000 or 
more per month. As a result of the re
commendations o f the Second and T h irf 
Pay Commissions there had been upward 
revision o f scales o f pay and the Tea 
Board’s power to make appointments to 
the posts in the Tea Board has been re
duced considerably. A task force tvas 
appointed in 1973 to study the vanoM 
aspects o f the Tea industry and the ad
ministration and the fimctionmg of the 
Tea Board. It recommended among 
other things an increase in the powers o f 
the Tea Board to appoint Officers upto a 
limit o f Rs. 1800. As there is no scale


